
CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

04. NO. /51/91 

DATE OF DECISION 16.11.1995 

Shri i.K.Jani 	 Petitioner 

Mr.  .K. K. Shah 	
Advocate for the Petitioner (s) 

Versus. 

Union of India & ors. 	 Respondent 

ki1 Kureshi. 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. i...Pate1 
	 Vice Chairrnrn 

The Hon'ble Mr. V.RadhakL ishnan 
	 Member (ks) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



/ 

(iç  

Shri M.K.Jdrli 

retd.Lower .3alection Grade 
Official, Ahmedaoud City Divn., 
Ahrnedabad-380 001 	 Applicant 

Advocate 	Mr.K..Shah 

versus 

Union of India,Through : 
tsstt.DirectOr General, 

,Ministry of 
çomrnuriication,Dept .of Post, 
NewDeihi. 

Director Postal Services, 
Office of the Chief Post 
Master General, Gujarat Circle, 
hmedabad. 	 Respondents 

tdvocatc 	Mr .kil Kure sh I 

ORL )RDER 

O.A.51/91 
Date: 16.11.1995 

Per Honble 14r.1.L3.Patel 	'/ice Chairman 

The applicant and his advocate are 

not present. Dismissed for default. No order s to 

costs. 

( V.Radhakrishnan ) 
	

( N.B.Ptel ) 
Member (A) 
	

V i c e Chjrman 



M.A.St.766/5 & M.A
in  

Date I 	Office report 

11-12-95 

Drier 

66/b 

Ottice objection is dispensed 

with in tha circurstflCeS or this case. M.* 

ordered t'. be registered. 

Mr.Shah 	take steps to turnish 

copy or  tbc- i-% 
to 1Yreshi. Adjourned to 

(N • B • it €1) 
Vice Cha 

13-12- Leave note filed by r.K.K.Shah 

adjourned to 15-12-95. 

(.Radhakrishnan) 	 (N.B.a 
Mertber (a) 	 Vice cha 

 

S 

V.tdkriSbfl - 
€Ther A) 



with M..5t.766/95&M..73 

Date 	Office report 	 Orier 

15ö12-95 

Hearci 	 aria Mr.Kwesui. 

TIi •orde dismissjnq the O.. for defult 

should 	 read as in order of 

oatem(a!nt of the O.. on the grcurid that 

the legal representatives of the deceased 

appltccnt had not taoved the Tribunal for 

substituting themselves for the deceased 

appl.cant on the record. In the circumstan 

of this case, the M.. for condonation c 

delay as well as for setting aside the 

abatement and, permitting the applicants 

o be substituted as the legal representa-

-tives of the original applicant and for 

prosecuting the O.. to the extent opan 

to them 	is granted. 

these 
BotI-'/ M.As accordirlgly stand disro.. 

of. No costs. 

ecessary mend,ment in the cause-

title to he carri5 out within 1 week 

betore the Ottice. 

I 

V.Radhakrishnan) 	 (N..Patel) 
Member () 	 Vice Chairman 

s sh * 



EJ 

flh 	Ofi 	rp ort 

4.4.9' Adjourned to 5.7.1996 at the reuest 

of mr. Shah. 

(/ ,adhakrishnan) 
Member(A) 

vtc. 

5.7.,' 
AM 

4o]c zwte fileii .y Mr. K.K. She. 

AAjeurred to 3.9.$.199. 

(V.uIhakrishflan) 
Membt x(h) 

vtc. 

19.8.9re  iick note filed by Mr. K.K.shêh. 

Adjourned to 27.9.199. 
4 

0' 

(K.Ramamoorthy) 	 (A.P. Ravani) 
Member(A) 	 Chairman 

vtc. 

27.9.96 	 Being a Djvj-jon &nd-  matter, 

adjourned to 5.11.96. 

(V .Raha kri shna n) 
Member (;.) 



Date 
	Office Report 
	 ORDER 

21.4.97 note filed by Mr.sha1yourr1ed to 

2:.:.9;.  

I 
ILI  

(T N46ha-6i 	 (V.Ramakrishnan) 

ilember(J) 	 Vice Chairman 

s sh * 

 

24.6 .97 
seen sick note filed by 14r.K.AShah. 

i4r.Kureshi present fDr the respondents. This is 

a compulsory retirement matter. Pce before the 

Division Eenth on 18.8.97. 

(V.Raruakr ishnan) 
Vice Chairman 

I ssh 

18.8,97 
	 3een leave note filed. :y I4r.Z.K.31-jnh, 

-3ourned ti1.lO.91. 

, 	 y 

'mber (J) 	 Vice Chairman 

s.sh* 



(~ f~ H 
Date 	Office Report 	 O RDER 

110.2.97 
	

Being a Division Bench matter, 

djounned to 25.3.1997. 

(T.N. Bhat) 
Member (j) 

I 25.3.9 Being a Division Bench matters 

djournedto 21.4.1997. 

/ 

(V .narnakrisbnan) 
vice Chairman 

C. 



Office Report ORDER 

i-iO-9 	 Part heard. Ajourne to 16-10-1997. 

(1- 

(T.N.Bhat ) 	 (V.Ramakrishrian) 

4emier (J) 	 Vice Cha1.rrt1ri 

1 .1U.97 

SN * 

This is a part heard matter. tiace 

before the appropriate Bench on 04.12.97. 

(P.C., Kannan) 	 (V 	rnakrishnan) 
Merrber (J) 	 Vice Chairmaã 

hki 

ijt e4rd natJer, 	ifnr H,c 

on 

Part mard matter. 

3een resolution ui the Bar fisaocat.. 

LTa sf ect tt te urnsrs 	sr 	n 

r a m 	r tuda 

djournsd to u 	u 

	

iat 	 (i 	amakrshr;a; 

	

iemher tJ) 	 fce Lr io an 

Jk1. 



Date 	Office Report 	 0 R [)E R 

	

9.2.98 	 Nr.k,y.Shah not present today. 
:3 4 

	

Adjourned to 	2.l998. 

	

(r..N. .I3hat) 	 (V.Rarnakrishnan) 

	

Mernber(J) 	 vice Chairman 

V Lc * 

	

24.2.98 	 place before Division Bench on 16.3.1998. 

(V.Ramakrishnan) 
vice cnairman 

vtc. 

it 

	

	 JLr. K.K. 3hah has tiled a sick note. Adjourned 

to 16.04.98. 

4 4:•. C. Rr1) V. amakrishnan) 
'ieLrLoerJ) 	 Vice Chairma.i 

hki 

16.4.98 

	

	 Mrs. Safaya enters appearance for the 

respondents in place of mr. Kureshi. Mr.K.:K.Shah 

is sick. Adjourned to 13.5.1998. 

V 

	

(PaC. Kannan) 
	

(V. Rarnakrishnari) 

	

Mernber(J) 	 vice chairman 

13.5 .8 

vtc. 

jr .afays i present. tr.K.K.Shah is sick. 

cjournaoto 	 fVt 

P.C. Kannan ) 	 ( v.Ramakrishnan ) 
MernberJ) 	 ViCe chairman 

npm 



S 

O.A./51/91 

E .OficRepOrt. 	 ORD R . -.--- .-- - -- 
03.07.98 1 Wg Amm Heard Mr. K.K. Shah. Order 

dictated in Open court. 

(a?.c. Kannan) 	(V. Rarnak rishnanX Mnber (J) 	 Vice thairman 



(6tAT/),/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

o.A.Nc. 51/91 

DATE OF DECISION 0.07.j99R 

rna1 M. Jani & anr. 	 Petitioner 

Mr. K.K. Shah 
	

Advocate for the Petitioner 
Versus 

Union of India and Others 	Respondent 

Mrs. P. Safaya & Mr. Y.N. RavarliAdvocate for the Respondent[sl 

CORAM 

The Hon'ble Mr. 	V. Ramakrishnan, Vice Chairman 

The Hon'bte Mr. 	P.C. Kannan, Member(J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not 
c4  

, Whether their Lerdships wish to see the fair copy of the Judgment ! 

4, Whether it needs to be circulated to other Benches of the Tribunal ? / I. 



-:2:- 

i) Parimal M. Jarii, 

2) Anirudh M. Jani, 

Both residing at 
B/7, Mama Flats, 
Memnagar Village, 
Ahmedabad - 52. 	 Applicants 

(Advocate; Mr. K.K.  shah) 

VERSUS 

Union of India, Notice to 
be served through 
Assistant Director General (S.P.M.),, 
Ministry of Communication, 
Department of Post, 
New Delhi. 

Director Postal Services, 
Off ice of the Chief Post Master General, 
Gujarat Circle, 
Ahmedabad - 380 009. 	 ... Respondents 

(Advocate; Mrs. P. sat aya & Mr. Y.N. Ravani) 

ORhL ORDER 

O.A./51J91 
Dated; Q3.07.998 

Per: Hon'ble Mr. V. Ramakrishrian, Vice Chairman 

We have heard Mr. K.K. shah. Mr. K.K. Shah states 

that in the light of a recent j udgment of the Supreme Court 
4k/ 	 1'43 

he does not wish to Arocpc-e the OA and he seeks leave to 

withdraw the present OA. 1ave granted, and the OA disposed 

of as withdrawn. Mrs. Sat aya Present. 

(P.C. Kannan) 
Member (J) 

(V. Ramakrishrian) 
Vice Chairman 

hid 


